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HONTBLE SH. v.K.HMAJOTRA, MEMBER (ﬁ?
HON"BLE SH. KULDIP SINGH, MEMBER (J)

Majeti Shankar Kumar

Upper Division Clerk

Department of Science and Technaology
Technology Bhawan

NMew Mehraull Road

Faw Delhi~110014.

(applicant in person)
Yarsus

Shri S.B.Krishnan

Principal Adviser

Technology Developmant Board
Department of Science and Technology
Maw Mehraull FRoad

Mew Delhi~110016.
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By Sh. V.K.Majotra, Membaer (&)

Oa~&14,/2001 was disposed of vide order dated 19.7.2001

"after  hearing the applicant, I find it a fir
case to give a direction to the respondent to
consider the reprasentation of the applicant
dated 12.10.2000 and &.11.2000. aAccordingly,
the respondents are directed to treat this
application az a reprasentation  of th
apelicant and decide the same by a speaking.,
reasonad and detalled order within a pericd of
twn  months from the date of receipt of a copy
of this order.”

2. The applicant has stated that respondents have divpoced of

his representation through the letter of Sﬁlb/a_au “riehnan.

Principal Aadviser vide annexure-2 dated 16.5.2001 which 1o tho

perzonal opinion of Sh. Krishnan and not that of Sourstary.
e

Science and Technology who Wan ™ given diroction-

through  Annexure-1 to dispose of applicant’s reprocontations
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We find that the applicant has filed this contempt mohillon

against 3h. S.B.Krishnan Principal Adviser and not Secrotarw,

Department of Science and Technology.

3. In our wview the contempt petition does not fier againarn
the Principal aAdviser. The contempt petition is, theircofore,

dismizssed.
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{ V.K. MARJOTRA )
Mamber (A)

{ KULMIFP SINGH
Member (J)
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